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Order of the Division Dench deliveredby

Hon'ble Shri A,.B,Gorthi, Member (Admn,).

The relief claimed in this application is that on'
the lines of the judgement of the Principal Bench of the
Tribunal in O.A;1627/B7. the pay of the applicant be steppea up
equal to the level of his ;ext‘junior, with all consequentijal

benefits,

2. The applicant was appointed as a Telegraphist om

11,11,63 and was promoted to the post of AssiStant Superintendent
Telegraph Traffic after being duly selected, w,e, f, 11,7.83,
With the imtroductiom of the one time bound premotionmqun-
functional selection grade), some of his juniors who were
not promoted to thg_pogt qqu;SLT;T; were given the benefit
of such promotion w.e,f, 30,11.83, MMr,KlB;sastxy,Whof@§$,.M
junior to thc applicant iﬁ the grade of Telegraphist receijived
such one time bound promotion and was later on promoted as
bssistant;Supg:intendent of Tele .Traffic on 31,5,84,  The

pay of the applicant as on 31,5.84 WésdBESOO/- only whereas
that of Mr.K;R;Sastry was fixed at m.530/- as_ALSlT;T;

3. . A similar case had come up for consideration before
the Principal Bench of the Tribunal in 0.A.1627,/87 which was
decided on 28.4.89. In that case the Tribunal held that the
policy decision of the Government of Imdia as contained in
decision No.10 below IﬁR;Zzlc) dated 15,2,83 secondly applied
to a case of this nature and consequently the pay of the
senior had to be stepped up equal to that of his immediate
junior, The operative portion of the judgement in 0,A,1627/87
is re-produced be low 3= '
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"In the result, we allow the presentapplication
and quash the impugnedorders dated 15,1,1987
éand 18,9,1987 and direct the respondents.to
step up the pay of the applicant to the level of
his next junior, The applicant would also be
entitled to. the consequential.relief by way of
~ payment of arrears arising from stepping up of
pPdysy The respondents shall cemply with the
above directions within one month of the. receipt
of a copy of this dbrder, There Will be no @rder
. 88 to costsg," SO . "

(Y .'.r -

‘4,, The ;ispondenﬁs‘dgsﬁige'havingxbegn given adequate

- -

dbbbt;dniiy, daid thVCnpqse'tb‘fiie a gqutér. ;;earngd counsel
for the,reSponden;s‘howeve; d;ewlgpx gpggnt;on fp,a communica-
tion dated 13.11,1991f£}9m the Directorate of Telecom Dept,
which 18 to the effect that the benefit of the judgement in
O;A;1627/87 would be restrictgd to ﬁhe appiicant_thé;e;n only

and that it was not to be extended to other similarly placed
officials, We do not find the respondents’ version as a plausible
eXcusSe for not extending the sSame benefit to other similarly
sitygted employees, as such a course of Ehe{action by the
respondents would amount to discrimination viclative of Articles

14 and 16 of the Constitution of Infiia, In these circumstances,

‘We allow the application with a direction to the respomdents

to notiemally step up the pa2y of the applicant to the level of
hi;-immédiate_jnnior w;e.f._30.11.83_w1th all consequential
benefits,;.éctual.consequentiq; monetary benefits accrueing

to the applicant_will be given to him w.e.f, 30,5,90 i.e,

©ne year prior to the filing of.this application., Arrears
arising on this #ceammt will be pajd to the applicant within

@ period of 4 months from the date of communication of this

Jjudgement, No order as to costs,

Ay

‘Dated).léth Jaﬁuaf?L;19§4
(Dictated in Open Court) ]
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Admitted and Interim directions
issug4qd. .
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Dispoged of with directions.
i ¢ F.’ed.o

sed as withdrawn.

sed for default,
ted/Ordered.
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